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SHRI CHANDRAJIT YADAV; This 
kind of latitude to police officers 
should tiot be given in respect of MPs. 
Then what will happen fo the ordinary 
citizens? 

MR. SPEAKER: I will not allow 
this. 
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SHRI CHANDRAJIT YADAV: You 
are dealing with it daily. Please in-
fonn us where he is kept. People en-
quire of me. I have no information. 
You also have no information. 

MR. SPEAKER: That is why we are 
gOing to take action. 
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MR. SPEAKER: I am seized ot the 
situation. I know my duties, and 1 
will perform them. I am going to 
perform my duties. What more can 
I do? 
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MR. SPEAKER: I will do whatever 
is necessary. Whatever action is cal-
led tor I will take. When I have :lS. 
sured you, you should be satisfied. 

12.13 brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

FALL IM FRECES OF RAW JUTE IN WEST 
BENGAL 

PROF. RUP CHAND PAL (Hoogh-
ly): I call the attention of the Minis-
ter of Commerce to the following mat-
ter of urgent public importance and 
I request that he make a statement 
,thereon: 

"The reported severe fall in the 
prices of raw jute in West Bengal 
and other jute growing areas caus-
tn~ untold sufferings to lakhs of 
cultivators and failure of the Jute 
Corporation of India to procure the 
entire ra\\" jute." 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRT 
PRANAB MUKHERJEE): Sir, on the 
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recommendation ot the Agricultural 
Prices Commission, Government have 
fixed a price of Rs. 160/- per quintal 
for W5 grade jute in Assam. On the 
basis of this price, Jute Commis-
sioner has worked out and notified the 
prices ior different grades of jute in 
different upcountry markets. A COpy 
of the Jute Commissioner's notification 
has already been laid on the Table of 
the House. 

AccOlding to reports received by us, 
the ne\v jute crop has started arriv-
ing in Assam, North Bengal and 
some areas of Bihar adjoining North 
Bengal. Prices of the new crop in 
North Bengal and the areas of Bihar 
adjoining North Bengal are reported 

to be ruling around the statutory 
minimum level for W5 and lower gra· 
des, whereas the prices are above the 
statutory levels for grades higher 
than W5. Prices in Assam are repor .. 
tedly ruling around Rs. 15/- per quin-
tal below the statutory minimum, pri-
marily because 01 non-movement of 
jute from Assam to the terminal mar-
kets. The Jute Corporation ot India 

have started purchase operations. 

Government has issued clear-c1lt 
instructions that the Jute Corporation 
of India sbould make purchases dur-
ing the coming year in order to ensure 
that the jute growers get at least the 
statutory minimum prices notified ny 
the Government. The Jute Corpora-
tion will also have the freedom to 
make commercial purchases in the 
exercise of its commercial Judgement 
without incurring any loss. To en-
able the Jute Corporation of India to 
carry out its objectives, the Reserve 
Bank. of India was requested to fur-
nish additional credit. The required 
additional credit has been furnished. 
The Jute Corporation of India have 
also negotiated and obtained .:trom the 
Food Corporation 01 India and various 
Warehousing Corporations additional 
godoWil space. Negotiations are still 
going on for more godown space. 
Moreover, to enable Jute Corporation 
of India to un.block a part of its funds 
and god owns which are tied up in pur-
chases made during the previous two 
seasons, vigorous eftorts are beinl 

made both in the domestic market and 
abroad to sell JCI jute. A two-man 
delegation of flie STC and Jel has 
gone to London to negotiate export 
sales of JeI jute and is expected to 
.finalise orders ot exPOrts. To facili-
tate sale of JCI jute In the domestic 
market to private sector mills, we 
have been able to persuade the bank-
ing sector to provlde guarantees to, 
the private sector mills to enable them 
to make purchases from the JCI on 
credit. 

The efforts of the Jute Corporation 
of India will have to be supplemented 
by purchases made by the private sec-
tor mills in order to maintain aoe-
quate buying pressure in the market. 
With this objective in mind, I had a 
meeting with the Indian Jute Mills 

Association and I have asked them to 
buy around 36 lakh bales of jute dur-
ing the period September-December 
1980. ThiS represents the consump-
tion of the mills during that peri.)d 
and also includes about 12' lakh bales 
for building up higher inventories fer 
raw j ute. To enable the build-up of 
this larger inventory, we have re-
quested the Reserve Bank of India to 
offer additiona1 creCttt facilities to the 
mills from August-September this 
year. 

The j ute economy of India cannot 
ue viewed in isolation but must be 
seen in the global context and parb-
cularly in the context of the ®nditiofls 
prevailing in neighbouring BangIa 
Desh. There is a glut of j ute in the 
international market and intemational 
jute prices are ruling below the in-
dicative levels agreed -upon. This has 
led BangIa Desh to abolish statutory 
minimum prices for jute, suspend 
minimum export prIces on lower gra. 

des and also reduce the export duty 
on' certain grades. The crisis in the 
jute industry is partly a result of the-
recessionary condttions which have 
manifested themselves in some of the 
major consuming countries and is also 
a result of infense competition from 
'synthetics. It is my earnest belief 
that the crisis will be short-lived and 
within a very short span of time, the 
industry will .ave turned the comer. 
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PROF. RUP CHAND PAL: My ques-
tion had been rather very cleverly 
avoided because I had tried to draw the 
attention of the hone Commerce Minis-
ter to the recent crash in the minimum 
price of raw jute in West Bengal and 
()ther jute grooNing areas. But there 
is no specific reference in his answer 
to what is happening in West Bengal 
tlhese days. As you know, West Bengal 
produces about 60 per cent of the total 
raw jute of the country and there are 
reports-I have also been there that 
the jute growers, the hapless lot, about 
whose problems we have discussed 
again and again on the fioor of this 
lieuse, are being forced to make dis-
tress sale at a price far below Rs. 160, 
that is fixed by the Central Govern-
ment. 

12.28 hrs. 

ISHRI SHIVRAJ V. PATIL in the Chair] 

At some places, it is Rs. 120 and at 
some other places it is Rs. 115. The 
problem of the jute growers in our 
country is a perennial problem. The 
lakhs and lakhs of jute growers, the 
unfortunate lot, are in the same lot as 
they were during the British period. 
They were exploited during the British 
period and even after 33 years of inde-
pendence, they are still being exploited. 
1 t is to be seen how miserably tJhese 
people, who help us to earn foreign 
exchange to the tune of more than 
Rs. 200 crores, are belng compelled to 
make distress sale at a price far below 
the price fixed by the Government of 
India. Several times on the fioor of 
this I-(ouse, we have discussed this 
question. Even during the days of the 
Congress Government headed by Dr. 
B. C. Ray when the Congress men were 
in power in the West Bengal State 
Legislature, unanimous resolution was 
passed to protect these hapless un-
fortunate lakhs and lakhs of poor 
peasants. 

Since that period, on several occa-
sions, in the West Bengal state Legis-
lature cutting across political affilia-
tions, 'the leaders have expressed their 
feelings about these small peasants, 
small ~ tarmers and poor jute growers. 

wen Benga.l (C.A..) 
Ultimately, the Jute Corporation of 

India was formed with a declared aim 
that the Jute Corporatlon ,vill pro-
tect these hapless poor millions and 
millions of jute growers who have been 
deprived of remunerative price for all 
these years. But what is our experi-
ence now? When j ute has begun to 
reach the market, we find that the old 
game has started. The jute mill-
owners, the jute sharks, the jute barons 
make ·a profit of crores and crores of 
rupees annually Rs. 400 creres to 
Rs. 500 crores. What "do they do? They 
come forward on tIle prelext that there 
is no storage space. Whenever there 
is a bumper crop, they come forward 
with the old game, with their agents, 
with their hendunen, to bring down the 
prices and these hapless lot, these POOl' 
jute growers, are compelled to sell jute 
at a price far below even their produc-
tion cost. This is What is happening 
this year. 

Last year, during the previous Gov-
ernmen t, in 1979, there was an assur-
ance given that from 1980, the JCI 
will be made to make monopoly pur-
('hase. This year, the Central Kisan 
erganisations of all different political 
hues have come forward with a pro-
posal that the minImum price of Rs. 300 
per quintal be fixed. The Government 
of West Bengal after working out their 
own production costs and other things 
and had come forward with a prcposal 
that at least Rs. 250 be giveo because 
the cost of production is somewhere 
around Rs. 220 to R~. 225. Now, the 
Central Governnlent has declared a 
lninimum prIce ot Rs. 160 and these 
poor peasanb, in the beginning of the 
season, are being compelled to have 
distress sale at Rs. 115 or RS. 120 or 
something like that. 

The jute mill-owners, we know them 
about 7 or 8 monopoly houses have 
accumulated tonnes and tonnes of 
money, exploiting the people. Tell 
them to increase the production of jute 
manufacture and they will come for-
ward with an alibi that there is no 
scope ")1 increasing production. They 
will just pressurise the central Gov-
ernment tor more subsidy, for mo.re 
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amenities with regard to export and 
other things. On the other band, they 
will bring down the prices, by their own 
manoeuvres, of raw jute and just suck 
the blood of these hapless milligns and 
millions at poor peas¥lts, small pea-
sants, poor jute jrowers. 

Will the Jute Corporation of India 
which was set up with the specific pur-
pose of protecting the hapless lot, 
these millions and millions 0'1 small 
farmers, these poor peasants, these poor 
jute growers, not go to the help of 
these small jute growers and purchase 
jute at support price in these 90 to 100 
primary markets? The Government of 
West Bengal has made a specific pro-
posal Let JCI purchase at least 20 
lak.h bales out 0'1 say, in West Bengal, 
the estimated production of 40--45 lakh 
bales .••• 

MR. CHAIRMAN: You have to ask 
a question. 

PROF. RUP CHAND PAL: I am 
coming to that, I have already start-
ed. 

My specific question is: Will the Jute 
Corporation of India with enough tlnan-
cial resources-there are regional im-
balances, discriminations, anomalies 
and what is happening is that the Re-
serve Bank 01 India is providing Rs. 280 
crores to the Cotton Corporation of 
India while only Rs. 26 crores is pro-
vided to the Jute Corporation of 
India .... 

SHRI JANARDHANA POOJARY 
(Mangalore): Sir, I am on a point of 
order. Let it be clear once and for all. 
So lar as the Calling Attention Notice 
is concerned, there has been some direc-
tion given at the commencement of the 
Seventh Lok Sabha that, as per the rule, 
no debate is permitted on such a state-
ment at the time it i!J made but each 
member in whose name the Calling 
Attention Notice stands may, with the 
permission of the Speaker ask a clari-
ficaticn or a question~ the total time 
taken on a Calling Attention should 
not be more than halt an hour and 
that tor asking a clarification or a 
question, the member who calls the 

attention mal' not take more than about 

3 minutes and other four members 
about 2 minutes each. 

He has already taken 17 minutes. 
This is to be decided once and for alL 

MR. CHAIRMAN: Your point of 
order is upheld. Wha t you say is 
correct. The hone Member will follow 
it. He should not take more than 3 
minutes; he should not make a state-
ment and he should ask a question. 
Under rule 197(2), you can ask a ques-
tion or a clarification. You cannot make 
a statement. This is not envisaged in 
the rules here. 

PROF. RUP CHAND PAL: I am 
framing the question, Sir. 

Will the Jute Co.rporation 0'1 India 
with enough financial resources at their 
disposal immediately go to 90 to 100 
primary markets and purooase at least 
20 lakh bales of raw jute at the mini-
mum support price in West Bengal and 
will the Reserve Bank of India be ask-
ed to release more funds to the Jute 
Corporation of India for the purpose? 
Secondly, will the Jute Corporation of 
India be directed to make commercial 
purchase as was done last year and 
will the JeI be allowed to purchase at 
a higher price than the minimwn sup-
port price? 

Thirdly, will the Central Govern-
ment c0nsider the West Bengal Gov-
ernment's proposal for monopoly pur-
chase of raw jute and involving popular 
pancbayats to safeguard the interests 
of raw jute growers and adequate 
financial resources to be provided? 

Lastly, what is the Government's 
reaction to a report that some big 
socialist country has agreed to make 
purchase of raw jute in a big way? 

SHRI PRANAB MUKHERJEE: Sir, 
the hon. Member nas put four ques-
tions. As regards the first question. 
whether tne JCI is going to purchase 
20 lakh bales at the minimum support 
price, my answer to that question is 
that the JCI has been instructed to 
maintain the price support operation; 
whatever be the quantum necessary to 
keeD 1he minimum price at Rs. 160, 
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the JCI will have 10 purchase it. I am 
not putting an:i ceiling on it. It may 
be 10 lakh bales or it may be 20 1akh 
bales or it may be 30 lakh bales. But 
whatever would be needed to maintain 
the minimum price in the market fixed 
by the Government, they will have to 
purchase that. That is the objective of 
the minirhum price support operation. 

In regard to the credit availability, 
the hone member is aware of the fact 
and, in fact, yesterday when some of 
his party colleagues met me, I explain-
ed to them that the Reserve Bank ot 
India has already increased the credit 
by Rs. 12 crores, .from Rs. 62 crores to 
Rs. 74 crores. Secondly, in order to 
improve their liquidity position. We 
have suggested them to dispose of the 
old stOCK and they have taken certain 
positive steps in that direction which 
would also improve their liquidity 
position. 

In regard to the third question, 
whether monopoly purchase would be 
made by the JCI or not, I have already 
answered the question on a number of 
occasions on the fioo,r of the House, I 
am sorry, my answer is, no. 

In regard to the possibilit~ of export-
Ing raw jute in the socialist countries, 
we are exploring the possibilities of 
exporting raw jute oo,t merely to socia .. 
list countrIes bu~ wherever we get the 
market we are trying to export. 

SHRI NIREN GHOSH (Dum Dum): 
It is an e.xtraordUlary statement that 
1 he hone Minister has chosen to make. 
Much water has flown down the 
Ganges. This staten1ent repeats word 
for word what the jute mill magnates 
have said and are pleading for. That 
is the sorriest part of it. 

Before framing my question, I would 
like to raise this. Is the Minister 
aware that the Floud Commission, 
after a comprehensive inquiry, decided 
that the price of one maund of jute 
should be equal to two and a halt 
Inaunds of paddy and it so, has it ever 
been mentioned by the Government? 
Why has this recommendation not been 
put into practice? 

West Bengal (C.A.) 
The Public Undertakings Committee 

also had gone into the question of price 
structure of jute and it has come to 
the unanimous conclusion that Rs. 400 
and above per quintal should be the 
price of raw jute. But the trade unions 
and the kisan organisations, irrespective 
at wherever and whatever views they 
hold, have moderated the demand. They 
have been pleading for Rs. 300 pet 
quintal lor the last few years. 

Recently, two days before, it has 
come in the Statesm.an, the arguments 
advanced there by the IJMA have been 
given here word for word, that there 
is a glut in the market, that the prices 
have fallen down, there is competition 
from Bangladesh, there is competition 
from synthetics-all that he has men· 
tioned. For whom are you speaking? 
For the Government of India or fOI 
the Indian Jute MiUowners' Associa. 
tion? That is the pertinent question 
that you have got to. answer. Every .. 
body knows that the IJMA has declar-
ed from the housetops that there is no 
fear of competition from synthetics any 
more becauie of the oil price hike. 
And there will be still further rise in 
the price of cil. Everybody also knows 
that they have sold carpet backlng in 
the U.S. market at an exorbitant price 
of 85 cents per linear yard and were 
maging a profit of Jts. 3,000 per tonne 
of carpet backing; they have been mak-
ing extraordinary prOfits. Now, due to 
recessionary conditions, the demand 
has slaCkened. They did not care lor 
the market; they could have sold it 
far below !hat price and expand mar· 
ket further And Governmpnt did not 
say a word of advice to the jute mill-
owners. Let them make hay while the 
Sun shines. You had allowed them. 
That is what you did. 

Wh~n the Jute CorporatlOn of India 
~7US inaugurated, late L. N. Mishra 

d('clar0d on 0/ half of the Government 
that it would graaually, within a few 
years, go in for monopoly purchase of 
raw jute dir~t from the grower~. Jute 
grOW(,fS and their families C0nstitute 
at least three crores of people spread 
over six States of India. From the Bri-
tish days till now, nobody has paid any 
heed to their distress, ~xploitation. 
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mtaery and sufferings. Now you say 'no 
monopcly purchase'. TDat means, you 
are goiD.l back on the policy of the 
Government declared on the tioor of 
the House by late L. N. Mishra, a 
member of the Government then pre-
sided over by Shrimati Indira Gandhi. 
The pretent Government is also that 
of Shrimati Indira Gandhi, and yo.u 
have reversed that policy; you have 
the cheek to reverse that policy on the 
floor of the House-that was the de-
clared purpose, that was done eight to 
nine years ago, when the Jute Corpora-
tion of India was inaugurated. 

Now, coming to brasstacks, last year 
the prices crashed, whatever support 
price they declared. 'Ibis year, I 
charge, the prices have already crashed 
below the support price. Jute is selling 
at Rs. 52 per maund or Rs. 131 per 
quintal. Their support price is Rs. 160 
and the remuneratIve price with some 
return to the ~rower would be Rs. 300 
per quintal. Now it is selling at Rs. 131 
per quintal in the market just now. 
This is my infonnatlon. You will say 
from where did I get this information. 
My source 1S the MLA from Bhangor 
and the'MLA .from Barasat where jute 
is grown ... t •• 

SHRI PRANAB MUKHERJEE: South 
Bengal jute has flot yet come. 

SHRI NIREN GHOSH: I told you for 
"aur benefit. 

Now, 81r, last year the Jute Corpora-
tion of India did not make any worth-
while purchase 1hough a target of 20 
lakh bales was announced by the 
Minister. It was the Industries Minis-
ter at that time who said that 20 lakhs 
bales would be purchased but the 
purchases they made were very meagre. 
Then the J CI did not sell their stocks 
when the prices went up and they are 
now burdened with stocks. Can the 
Minister deny it? He should clarify 
whether this was the position. 

Will the Minister deny that the 
management of the Jute Corporation of 
India is thick and thin with the Indian. 

""It Bengal (CA.) 
Jute Mills AsSOCiation maanate. and 
move in a wa.,. so that the big hlte 
magnates are obliged thereby. Even 
the one Jute Commissioner who was a 
bit critical and a little independen1;-
minded had to. go away because the 
IJMA people did not like him. Now this 
is the position. Last year it has crash-
ed completely .. 

MR. CHAIRMAN: Please come to the 
question. 

SHRI NIREN GHOSH: This year, 
after we had some exchanges on the 
floor of the House and finding the 
Minister wantlng, to do something 
seriously, we some Members of the 
Opposition-members of different 
groups-submitted a memorandum to 
the Prime Minister. What were the 
demands? That the price should be 
Rs. 300 per quintal, that this year there 
should be an upward revision of the 
minimum support price and the Jute 
Corpo.ration of India should make pur-
chases far above the minimum level as 
in the case of cotton and purchase 50 
per cent of current crop--tbese are 
our demands. Regarding cotton, I will 
come to that and will say that a dis-
crimlnation is being practised against 
the jute-growing States and the jute 
growers in particular. 

We submitted that at least you pur-
chase 50 per cent-not 20 lakhs which 
was said. That IS not our demand. 
Let me be fair. That is a wrong de-
mand. I say it categorically. 80 lakhs 
bales have been produced and at least 
for this year you purchase 40 ~akhs 
bales so that the JCI can have some 
MY about the prices of raw jute. Other-
wise the entire jute you will be sur-
rendering to the Jute magnates That 
is exactly what he is saying in the 
statement. Everybody knows that. 
Even a child in the jute trade knows 
that the entire raw jute is controlled 
by 5 Or 6 jute-mill magnates. The 
entire 90 per cent of the produce every 
year they come and comer by giving 
the liquid cash. They plead for liquid 
worth Rs. 200 an odd crores to make 
that -purchase. Benignly the Minister 
has acknowledged that; he has persuad-
ed the :Reserve Bank to aive them 
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credit 80 that they can make purchases 
about 90 per cent of the crop directly. 
Whether you given them bank's money 
or not they do it with their black 
money. 

MR. CHAIRMAN: You come to your 
question. 

SHRI NlREN GHOSH: I am putting 
supplement aries. 

MR. CHAIRMAN: There is no ques-
tion of your putting supplementaries. 
You put your question only for clari-
fications. 

SHRI NIREN GHOSH: Now, Sir, tPE: 
Prime Minister directpd. .. (InteTTUp-
tions) . 

MR. C,"HAIRMAN: Mr. Ghosh, what 
happens is that when you put so many 
questions, important question is lost 
sight of. 

SHRI NIREN GHOSH: Please do not 
disturb me. The Prime Minister direct-
ed that this proposal should be examin-
ed very urgently. He has got the 
direction of the Prime Minister. After 
that he comes forward with the state-
ment which, I think, is at variance with 
the direction of the Prime Minister and 
it is at the behest of the Indian Jute 
Mills Association. I want to contest 
this. If the Prime Minister has ap-
proved this then she will cut a sorry 
figure. It is for you to. clarify it be-
fore the House as to where you stand 
in the matter. 

Now, Sir, the Cotton Corporation of 
India each year had been allowed to 
purchase far above {he limit at the 
minimum suppo.rt price of APe and 
Rs. 280 crores worth of Reserve Bank 
of India credit has been given at their 
risk. Now you come and say that if 
the J .C.I. makes commercial purchases, 
the J.e.I. management will be found 
guUty. They will say that it was not 
commercially feasible to make the pur· 
maaes and therefore they are sur 
rendering the entire crop. The J.C.I. 
make~ a share of buying a 'lew lakh 
bales lpd leaves the entire crops tOI the 
jute magnates mercy. That is the exact 
position, 

wen Bengal (CA.) 
Therefore, Sir, I demand th~ you 

will consider our proposal one by one 
-that Rs. 300 should be the ~UllPort 
price per quintal, if not tor this year, 
at least next year. There should l)e 
an upward revision in the support 
price and bank credit should be given 
to th~m to make fifty per cent of the 
purchases since the market price is 
now far above the support price. These 
are our proposals. The Prime Minis-
ter said that you would consider ill 
this. I demand that you should do it. 
Here yeu are making a discrimination 
by giving a discriminatory treatment 
for the Cotton Corporation. I have no 
grude against the cotton growers. They 
should get a rem unerati ve price. Bank 
credit should be made available to the 
Cotton Corporation of India. I have 
~o grude againsl it. But the difficulty 
IS that of the jute magnates. You are 
practising discrimination against the 
six States of India where jute is grown 
by 60 lakhs jute growers comprising 
their family members they come to 
three to four crores of peolple. You 
are practising thIS discrimination and 
so resentment is mounting up. The 
ultimate result is rather ominous for 
the country as a whole. So, it is time 
for you tc. retrace your steps. The jute 
mills are making a profit on their hes-
sian sales at Rs. 3,000 per tonne and 
more. At present in sacking also they 
are making a good profit. There is no 
difficulty with regard to carpet backing 
also they are pleading for more shifts 
but you are mo,uthing the words 1)1 
whatever they have said two or three 
years ago. In the statement of yours 
you are vomitting their words before 
the House. What nave you to say to 
this? It is a slur on the Government 
of India and the entire people and the 
trade union movement. Now you will 
reply to these. 

SHRI K. LAKKAPPA (Tunkur): Sir, 
how is it that you are allowing such 
long questions in a ealllng attention 
motion? 

SHRI NIREN GHOSH: 
down. 

Please sit 

MR. CHAIRMAN: It should not be 
allC'wed. Now the Minister. 



~75 
A'UOUsr &. l,ae· 01 "(1\0 ,. .. 

SBRI PBANAB MUKHERJEE: 
Sir. the hon. :Member is charging me. 
I have to place a few facts-these are 
hard facts. It is known that there is a 
glut in the jute market. 

So far as 1978-79 is concerned., the 
hard fact is that the total production 
was 81.2 lakhs bales. in 1979-80 it was 
83.2 lakhs bales. The total for these 
two years comes to 164.4 lakhs bales. 
The total consumption of the Indian 
Jute Mills is 72 lakhs bales per year. 
This gives a figure of roughly 140 
lakhs bales. Therefore, there is a sur. 
plus of 22 lakh bales. And thanks to 
Mr. Ghosh and his brothers. They 
also contributecI in creating the glut 
by having a strike in the jute industry 
for continuous two months. There-
fore, twelve lakh bales could be con-
sumed by the jute industry. (Inter-
ruptions). 

What I am trying to point out is that 
if we take these two years into account, 
that is, 1978-79 and 1979-80, the total 
production was 164 lakh bales and the 
industry could consume 144 lakh 
bales if it runs on its full capacity. 
If there is strike in the industry for 
tw'O months naturally twelve lakh 
bales will not be consumed. As are ... 
sult We are confronted with a surplus 
of twenty-five lakh bales. JCI could 
not export. JCI C{)uld not dispose of. 
It is not true JeI did not purchase. 
JCI purchased seven to eight lakh 
bales. Before that also they 
purchased seven to eight lakh 
bales. Till we came they did not dis-
pose of a single ounce of jute. Sixteen 
lakh bales were lying with the JCI. 
Ultimately we took the decision to 
dispose of even by incurring loss and 
the loss came to the tune of Rs. 13 
crores. Government bas agreed to 
subsidise Rs. 13 crOres 

So far as commercial operation is 
concerned JCI is not prevented from 
commercial operation. But if they are 
to operate commercially then they 
must tlke the risk of either inCUrring 
a loss )r making a profit. 

Sir, 'he hon'ble Member made a 
compal son with the Cotton Corpora. 

west Bengal (CA.) 

tion of India. What is the mechanism 
in the market. Even during the cur-
rent year there is no question of pur-
chasing it at the minimum price be-
cause the market price 1s above the 
minimum price. T!J.e other day 1 had 
a talk with the Bengal government. 
and told them it they can go in for 
monopoly purchase-as is done in 
Maharashtra in respect of cotton-they-
may do it. If they have the mechanism 
do it. It is their responsibility. Come 
to the FinanCe Ministry with your pro. 
posal as Maharashtra rook initiative in 
creating a climate in the market. They 
had an overall control So that the 
middleman couId be restrained in mar-
ket operations. They built up the me-
chanism and came forward with a 
~roposal aDd Were support~ and ul-
tImately today the POSition is never 
the minimum price of cotton goes 
below the support price prescribed by 
the Government. How to determine 
the support price he has mentioned 
his Buggestion. After all we have cer-
tain institutions through which we are 
guided, that is, Agricultural Prices 
COmmissiOn and I had to accept the 
recommendation of the Agricultural 
Prices Commission and hrre I cannot 
be guided by Mr. Ghosh's recommend-
ation that it should Rs. 300 to Rs. 400. 
And what is the mechanism? It is 
not merely Rs. 160. W5 Rs. 1601- on 
the basis of Assam when it comes to 
w_ est Bengal the district-wise price 
~ll be Cooch-Behar, Jalpaiguri, Dar-
Jeeling it is Rs. 1651-; West Dinajpore 
MaIda district it is Rs. 1681-, and 
Mursheedabad and Bankura it is 
Rs. 174/-. Nadia, Midnapore, BUrdwan, 
24.-Parganas, 'Hooghly and Howrah dis-
trIcts, 176. Therefore, the minimum 
support price is fixed on the basis of 
W-5, Assam. Thereafter the Jute 
Commissioner determines the price for 
the upward market. All these particu-
lars have been laid on the Table of 
the House. I have given particulars 
r~garding white variety, coarser "8-
rlety, district-wise, State-wise and SO. 
When We say 160, it is not uniform 
160 all over the cOuntry. So far as the 
minimum supPOrt price is concerned~ 
we have told y,ou this not merely on 
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the floor of the House. I have had a 
discusaion with them. I have said, we 
shall try to create this situation, we 
shall create an atmosphere whereby 
JeI could come in a big way. Don't 
try 1x> flog a dead horse. JCI is not in 
a position to do it; they don't have the 
infrastructure. 

SHRr NIREN GHOSH: I challenge 
you. 

SHRI PRANAB MUKHERJEE: You 
may challege Mr. Ghosh, it is of no 
use whether you challenge it or not; 
I am not concerned with your chal-
lenge. I know this is my department 
and I know what is happening there 
and I know your efficiency also. Don't 
make that challenge. We have had a 
discussion on it and I wanted to cre-
ate an atmosphere in which the JeI 
will come in a big way sO that neces-
sary market psychology can be cre-
ated. But unfortunately they are 
caught in Such a position that I have 
to announce certain hard decisions. I 
did not want to say, JeI will not 
make commercial purchase. But if you 
insist on it, after all, I can't go beyond 
the policy of the Government. If you 
want me to specify and pin-point it, 
I have got to do it. This .request I 
made to yOU personally. Therefore 
don't try to play at the gallery. Let 
us understand the real problem. They 
are confronted with this glut. They 
have 25 lakh bales surplus. The in-
ternational market is there. Bangla-
desh has thro,vn away their jute at 
throw-away price; they are selling 
Jute in the external market. They are 
confronted 'with this problem of glut. 
If the hone Member wants to know' I 
can give him the figure. We have had 
surplus of 23 lakh bales in 1978-79 and 
in the year 1979.80 this was 50 lakh 
bales. Ban gladcsh has 30 lakh 
bales surplus; India has 25 lakhs 
bales surplus. We know what is the 
total consumpti"n in the international 
market. Therefore, what is the use of 
telling us all these things? If your 
cooperative machinery can purchase 
it, if your State Government could help 
us, we can try to do it. Even then 
there was no godown. I have tried to 

wen Bengal (C.A.) 
talk to the Bengal Govemment. Stlll 
this is not sorted. out. This is in the 
process of being sorted out. You l'lave 
said that I am repeating; but I am 
not repeating; what I say is the policy 
of the Government that JCI will have 
to go in, in this matter, in a big way 
to maintain the minimum support 
price. I haVe Said that whatever is 
needed to be done has to be done to 
maintain minimum support price. I 
have instructed them when I had a 
discussion yesterday or day-before-
yesterday. Immediately I instructed 
them that in North Bengal yOU must 
create a situation in which the price 
does not go at least below the price 
which has been notified; it is not uni-
form 160 in North Bengal, somewhere 
it is 165, somewhere it is 170; bet-
ween white and coarser variety you 
have difference. So you open large 
number of purchase centres, go in the 
market in a big way, create a psycho-
logy that the growers are not con-
fronted to sell these things at a throw-
away price. When I had a discussion, 
I mentioned it. I had mentioned it in 
my statement. I told IJMA, YOU will 
have to purchase 4 months' stock; 
during this periOd yOu will have to 
purchase a minimum of 36 to 40 lakh 
bales. If We purchase 36 to 40 lakh 
bales we know what will be the mar-
ket position. We know at what parti-
cular time how much jute wili come. 
That is known. Therefore I have sug-
gested to them, you will have to keep 
a stock of 4 months. That means, if 
every month's consumption is 6 lakh 
bales the total stock which will have to 
be maintained will come to 24 lakh 
bales. On that calculation these figures 
have been prepared and I have al-
ready quoted these figures here. 
I have asked them that if they have 
any problem, I am going to solve that 
as I have solved the problem of JeI 
so far as credit requirement is con-
cerned. They normally get the cre-
dit fOr purchasing jt.M:e in the month 
of November, I have told them this 
month: . 'I am giving you credit faci-
lities, you go in the market and see 
that minimum support price Is main· 
tained and if YOU create an atmosphere 
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then the market operation. would take 
care of itself automatically and the 
prices will go uP." If we can maintain 
that in North Bengal, it will have its 
effect in the South Bengal also when 
jute will come some time in the month 
of August alld September. The hon. 
Member was mentioning about the 
Bhangar raw jute as if I do not know. 
Bhangar does not come in the month 
of July or August, it C'Omes in the 
month of September. We are taking 
,care of this problem, 

SHRI NlREN GHOSH: It does come, 
SHRI PRANAB MUKHERJEE: A 

little bit comes, you know much, but 
I also know a little about the state of 
West Bengal 

The hon. Member mentioned in re-
gard to the direction of the Prime Min-
ister. Yes, we are serious. She asked 
me to see that the prices do not go 
below the minimum price, but what 
.else can we do when the Agricultural 
Prices Commission according to cer-
tain statistics and formulations deter-
mine the minimum price, we have to 
Dperate that. If the Parliament desires 
that We should nQt listen to the Agri-
cultural Price CommissiOn aDd listen 
to the advice of Shri Niren Ghosh, I 
am prepared to do that. It is for the 
Parliament to decide. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : The hon, Minister has 
made a statem~nt in response to the 
calling attention. I would not like to 
repeat certain thing! which have been 
said, though I fully share them, First 
of all, I would like to ~know from 
the hon. Minister that when two days 
back We met him on behalf of the 
kisan sabhas, he did not protest when 
it was pointed out that the raw jute 
was selling in N orih Bengal, a part of 
the State of West Bengal, under Sup-
port price. Now, he says in the state-
ment that the ruling price is around 
the support price. 

Secondly, there is a very interesting 
thing. He has mentioned as far as 
Cotton Corporation of India is con-
cerned that as the Cotton Corporation 
of India purchases at the market rate, ...__ 

we~ Bengal (CA.) 
higher than the price declared by the 
Agricultural Prices Commission, that 
is why the ~vernment give CCI_a big 
subsidy apart from commercial cre-
dit. Now, the raw jute is one of the 
biggest foreign exchange earner of the 
country involving so many peasant 
households, more than 40 lakhs. You 
have the Jute Corporation of India, but 
they have n'O infrastructure to make 
purchases. They do not get your 
great support, The prices of the raw 
jute remain very low and that enables 
the jute mills to make a big profit. 
Despite that, you do not force the Jute 
Corporation of India to create condi-
tions where the raw jute prices should 
not fall below the support price. Then 
you use that fact to refuse subsidy to 
Jute Corporation of India to buy jute 
at proper prices as You give to cotton 
Corporation of India, who will pay the 
priCe for JCI's not being able to do the 
job, and for Government of India's 
total neglect, as far as raw jute gro-
wers are concerned? That being the 
case I think his reply with regard to 
Cotton CorporatiOn is not at all con-
vincing, Will the Minister state whe-
ther they will giVe enough subsidy 
this year to JCI, if need be, to buy 
at commercial prices? Thirdly, as 
far a! the question of nationalization 
is concerned, is it not a fact that un-
less we go towards monopoly pur-
chase, this situation will remain? 
That being the situation. when the 
Minister kow that the JCI was not 
in a position to buy what should in-
fluence the market. Why did the 
Government not take seriously, West 
Bengal Government's earlier request 
to go in for the setting up of a Jute 
CorporatiOn of its own, So that by 
now, the infra-structure could have 
been built, whereby the JCI and the 
West Bengal Government put to. 
gether rould haVe really bought a 
large amount of raw jute, thereby 
depriving these jute magnates of 
their big profits and could have given 
some relief to these jute growers of 
West Bengal? What has prevented 
the Government so long from agree-
Ing to the West Bengal's Govern-
ment's proposal for the setting up of 
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ita OWn Jute Corporation? Will Gov· 
emmet nOw give as much credit 
as is wanted by the West Bengal 
Government, if they go in for pur-
chases? They cannot do it in a big 
way because time has been lost and 
the infra-structure has not been 
built, but whatever Infra-structure 
they can build from the administra-
tive machinery, will Government as-
sure us that m'Oney will not be want-
ing, whereby they can make proper 
purchases also from the raw jute 
growers? 

13 brs. 

MR. CHAIRMAN: The hone Min-
ister may reply; and thereafter, we 
may -adjourn fOr lunch. 

SHRI PRANAB MUKHRJEE: I 
will be very brief, Sir. Let me answer 
this question So far as the point 
which the hon. lady Member has 
Iraised viz. why d~ I not protest ~t 
the beginning, and about what I sald 
in the statement. Whatever they 
said, I agreed. I accepted that their 
information was more uptodate. That 
is why I have instructed JCI, and I 
have promised to-day, that we should 
open more purchase centres in North 
Bengal, so that there is no crashing 
of the prices below the minimum 
level. But what information they 
gave to me, I just put in the state-
ment. After all, we have to depend 
On the information supplied by our 
field formations. (Interruptions) We 
have to depend on our officers. .1 am 
sorry to tell you. That is the prac-
tice" We are having here. (Interrup-
tions) No; I am not sorry for it. 1 
am sorry for you. I have to depend 
On the information given by the offi-
cers, and this is the practice and 
basis on which we are ~orking. ~ut 
I gave credit to your Infor1natlon. 
So in addition to that, I instructed 
Jci: to open more purchase cen~res 
in North Bengal, sO that the pnces 
do not crash. 

In regard to cotton and other 
things, I have already answered the 
question. So far as West Bengal is 

W'1t .8enQal (C.A.) 
concerned, -ho prevents West Ben-
gal from having its oWn corporation' 

I told you: let your proposal come 
first Bring out a proposal. Let the 
matter be taken up with the Fin-
anCe Ministry. Bring out your con-
crete proposal. Then, if it is not aC· 
cepted, you give it to me. I have 
been repeating this point :fw the 
last half a dozen times on the fioor 
of the House. 

MR. CHAmMAN: The House 
stands adjOUrned for one hour. We 
will meet at 14.02 hrs. 

13.02 hrs. 

The Lok Sabha adjourned for Lunch 
till two minute! past Fourteen of the 

Clock. •• 

The Lok Sabha re-assembled after 
Lunch at five minutes past Fourteen 

of the Clock. 

[MR. DEpUTY-SPEAKER in the Chair] 

CALLING ATTENTION TO M,,\T-
TER OF URGENT PUBLIC 1M. 

PORTANCE-CONTD. 

FALL IN PRICEs OF RAW J'U'1'E IN WEST 
BDGAI-Contd. 
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SHRI PRANAB MUKHERJEE: So 
far as the policy of the Government 
in regard to the monopoly purchase. 
is concerned, I have already explain-
ed that position. r have never said that 
I do not believe in monopoly purchase. 
What I say is that J.e.I. with its pre-
sent capacity is not a position to 
have monopoly purchase. It is a fact. 
There is no question ot ideological 
liking or disliking. 

In regard to export duty. the hon. 
Member has misunderstood. Export 
duty of BangIa Desh is on raw jute. 
Rxport duty in India is on finished 
product. In fact we are appropriat-
1ng the profit earned by the mill 
owaers and exporter&, where the 
grower. are not concerned. If I do 
not impose the expon duty, the ex-
porters and the mill owner, will in-
crease their profits. When the mar-
ket prices go high and much aQove 
the contracted price, naturally Gov-
ernment comes forward and imposes 
export duty. Therefore, the analogy 
which the hon. Member wanted to 
draw between BangIa Desh and India 
is not relevant Here, if you want to 
reduce profit of the mill owner, ex-
port duty is an instrument to reduce 
their profit and that is why we im-
pose export duty. 

In regard to the first point which 
the hon. Member mentioned about 
the case, We have also received cer-
tain cases trom Bihar. In fact Bihar 
Chief Minister contacted me and I 
had a talk with him. That is why r 
have instructed J.C.I. to open pur-
chase centres in three centres, apart 
from the existing purchase centres, 
and activise them-Katihar, Sahna 
ant! Pllmia. I have already explained 
that We wiD try to see that the pri-
ces do not crash below Rs. 160. Jer 
Will haVe to give whatever help i$ 
needed for that. We shall arrange 
that. He has mentioned gbout ('re-
dit. That has been taken care of and 
it has been sorted out. ,They were 
in neecl of credit. The Reserve Bank 

was approached 8Jld. now Reserve 
Bank has made provision fOr adcU-
tiona! credit for JeI. 

SHRI CHITTA BASU (Barasat) : 
Sir, this is an important subject 
which concerns the entire north-
eastern region, lakhs of jute growers, 
jute manufacturers and export trade 
of OUr country. Therefore, I would 
earnestly appeal that the whole ap-
proach should be on a dispassionate 
basis. I want briefly to'refer to only 
four aspects. The first is the aspect 
of the role of the JeI. The second 
is the aspect of the price fbted. for 
jute purchase by JCI. The third is 
the aspect of integrated approach to 
the problem. The fourth is the qu.-
tion of discrimination between, CCI 
and JCI. With regard to the ftrst, I 
haVe got enough materials to dole out. 
It is needless from th& side Of the 
opposition to quote figures. The ht'fl. 
Minister knows them better :trom 
whatever figures aTe available with !be 
from the report of the Jute 
Commission of India for 1978 .. 79 
plaCed on the Table of the House in 
last June, it appear. that the pur-
chaSe by JeI was very meagre in 
1977-78. The review report says that 
it was only 6700 bales, not more than 
that. In 1978-79, the target was 
fixed at 15 lakh bales. Ultimately it 
was revised and fixed at 10 lakh 
bales but the actual purchase by the 
JCI was only 8.3 lakh bales. The 
export in that year was only 27,000 
bales Or something. Therefore, 'the 
total handling by JCI in 19'78-79 was 
about 8.6 lakhs. The average pro-
duction is about 80 lalths. Therefore, 
it is clear to all that ne"er has there 
been an occasion when JCI could 
handle more than 10 Per cent of the 
total crop, leavin, 90 per cent Of tlle 
crop at the hands of the po'·,",,-:-the 
middlemen-the unscrupulous jute 
traders, I do not want to add adjec-
tives and the jute mills. Therefore, 
90 per cent of the crop is lett un .. 
protect~ in terms of price support. 
Therefore, in that context~ the role of 
JCI comes in. I say that JCI haa got 
the role to protect the interests of the 
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growers. In order to do that. the 
role of the JeI should be ultfmately 
monopoly purchase. The - pollcy of 
the Government should be t~ 
progressivly advance towards the 
monopoly purchase Of raw jute. 
But the fact is that th~ object haa 
not been realised. In taking the JeI 
to the position of commanding heights 
in the jute trade, its role has been 
de:8.ated. There is an apprehension 
that the Government' $ policy under 
the preS8Ul'e of j ute barons is to de-
fiate the importance of the JCI and 
ultimately abolish it. As a matter 
of fact, last April, the jute lobby was 
working hard to abolish the JCI so 
that the jute growers cOuld be more 
fiercely fleeced. This is my (11 pre-
hension. In view of this fact, Dlay I 
know whether the Government pro-
poses to further extend the operation 
of the JCI, to strengthen the infra-
structure and lead it to a position 
where the JeI attains thC! position of 
commanding heights in the jute trade 
and ultimately goes to the place of 
monopoly procurement? 

The seC<m.d aepect is a bout the jute 
price. The hon. MInlster \vould 
agree with me as he knows Bengal, 
its agony, its proble1l!s also, that the 
jute price had been fixed at Rs. 160/. 
It varies in practical terms from 
BB. 160/- to Ra. 175/-. But it is my 
opinion and I think he would con-
cede, that this is not remunerative. 
This price falls much below the cost 
of cultivation. I think, Prof. Ranga 
would agree with me on this. In this 
respect, I only quote the PUC re-
port aDd other reports furnished by 
the Government of West Bengal, eotc. 
etc. And there is a memorandum 
with him wherein it has been stated 
that the cost of cultivation comes to 
Rs. 250/- per quintal. Having re-
gard to all these things, it is assum-
ed. that the price of raw jute fixed or 
prescribed by the APe !a Us far short 
of even the cost of cultivation what 
to speak of remunerative price. I 
know the dIftlculty of this Govern-
ment. '!'be Government's difficulty is 
that it Is the APe which prescribes 
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the price of agricultural comznecU.-
ties. Having regard to the concrete 
situation in relation to the jute and 
jute growers, may I uk the hon. 
Minister whether hie Ministry would 
see to it that the jute growers get a 
remunerative price and intervene and 
take suitable steps in the process of 
fixing jute price by the APe? I am 
constrained ~o remarks that the APe 
is heavily weighed in favour of in-
dustrial houses. APe's interest is 
not to protect the interest of the jute 
growers but its interest is to protect 
the interest of the industrial houses 
Particularly jute barons. Therefore, 
the Ministry cit Commerce who is 
concerned with the jute trade, jute 
production and manufacture and its 
export, should intervene and take 
suitable steps in ftxine ~ the price of 
raw jute. Would the Minister make 
the proper intervention' 

According to thie side of the House, 
an integrated approach to the prob-
lem is necessary. And that approach 
is that the entire jute trade should 
be taken over by the State. You may 
not agree but this is our approach. 
The entire j ute trade should be taken 
over by the Government, the entire 
jute mills should be nationalised and 
the export trade should also be na-
tionalised. The entire sector of the 
jute industry, both proJuction ma-
nufacture and export, should be 
under State control to have a perma-
nent solution of this vexed problem. 
I do not ImOW how the Government 
would react to this; certainly, not to 
my satisfaction I know. I knoW' 
their limitations. Yet the hone Minis-
ter is On record on several occasions 
that this Government's and Ministry's 
policy is to have an integrated jute 
policy. I would also agree that there 
8hould be an integrated jute policy to 
COver productioll, manufacture and 
export. May I know what 18 the 
thrust of this integrated jute policy? 

Then there is the question of dis-
crimination between cotton and jute. 
It has been stated by the hon. Minis-
ter that in Maharashtra since there 
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la the monopoly purchase scheme 
sponsored by the State Government 
al'ld there is an efficient network of 
purchase of raw cotton, the price of 
raw cotton always rules over the 
prescribed minimum. support price. 
There are several other cot-
ton growing States like Punjab and 
Gujarat where there is no State-spon-
sored monopoly purchase scheme. 
Yet, the cotton growers get higher 
price than the support price and the 
Cotton Corporation of India purchas-
·es at prices higher than those pres-
cribed by the APe. In this context, 
the whole burden of the statement of 
the hon. Minister is that the JCI 
will purchase only at Rs. 180, the 
prescribed price of APe and for all 
intents and purposes the commercial 
price is ruled out. So there is an 
element of discrimination between 
the cotton purchase and jute p'ur-
chase. While the CCI purchases at 
a price higher than the support price, 
the JeI is forbidden, is stopped, is 
ordered, is directed, not to purchase 
abOve the support price in relation to 
jute. Therefore, there is a clear and 
apparent case at discrimination bet-
ween the CCI and thE' JeI. The rea-
son might be that while there is an 
element of subsidy in the case of cot-
ton, there is no element oT subsidy in 
the case of jute. 

Lastly, the statement says that the 
Government have agreed that Re. 13 
crores would be given to the JCI to 
dispose of the accumulated stocks. If 
the Government can give Rs. 13 crO-
res to the JeI, why not a few more 
Crores to the actual 2rowers? Why 
are you so unsympathetic and cruel 
towards the jute growers that you are 
not willing to t'aise the price a little 
bit by increasing the subsidy? 

SHRI JANARDI{ANA POOJARY 
(Mangalore) . Sir on a point of 
order. The hon. Memhpr hac; taken 
20 minutes. (Interruptions) 

SHRI CIDTTA BASU' Is it not 
inconvenient to "if)U? And I kno'" it 
is inconveni~nt' to you. (Interrup-
tions). Sir, I know these things are 

very inconvenient to them and there-
fore, they do not like. 

Anyway, my last question is: Would 
the Government at this late stage re-
consider the proposal of purchasina 
jute by a commercial operation at a 
price higher than the support price 
in the interest of the nation as a 
whole? 

SHRI K. LAKKAPPA (Tumkur): 
Sir, he has attacked the cotton lob-
by. 

(lntertuption.a) . 

MR. DEPUTY-SPEAKER: He bas 
not left any lobby. 

SHRI PRANAB MUKliERJEE: Let 
us not work for any lobby. I agree 
with you. 

Sir, I will take up the last point 
which the hon. Member has r alsed as 
to why we are giving Rs. 13 crores to 
JCI and why we are not giving it 
to the growerB. Perhaps he has mis .. 
understood the whole point. The 
JCI purchases from the growers to 
see that the prices do not crash. In 
1978-79 and 1979-80, #-he accumulated 
stock was a little morn than 16 lakh 
bales. They could not dispose of it. 
If they cannot disposE' of the old stock. 
they would not be in a posltion to 
purchase for 1ihe current year and 
In order to dispose of thE:' uld stoc-k, 
the loss which they wlll incur with 
the present 111arket price the Govern-
ment agreed to pay, that mar-
gin amount of Rs. 13 crores. 
Therefore, this amount of Rs. 
13 crores was paid to JeI in order 
to help them to step 1nto Lhe lYlarket. 
OtherWIse, they will not be in r-l POSI-
tion to com(\ to the mctrket at all. 
Therefore. this is part of the olJcra-
tion. 

SHRI NIREN GHOSI-f' The"t'("I) ~ a 
mOve to discredit the .Tel .. 

SlIB! PRAN ~B 1\.1"UKHF'RJEE· Mr. 
Gho "'h, perhaps yon \\ in n~rec with 
Ine. no1:od~r other than ·'00 ('~Ul dIs-
credit the JCI. 
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The second point is that the JCI is 
not forbidden to have the commercial 
purchase. Nowhere I have said .. hat 
the JeI stopped to make the co:auner-
cial purchase. Wsat I have said is 
that JCI will have to make commer-
cial purchase by applying their com-
mercial judgement. This much 1 have 
said. 

In regard to the integrated policy 
which the hone Member mentioned, 
I myself mentioned it on the floor of 
the House while repwing to the de-
bate on the Demands lor Grants that 
we woulcl like to have an integrated 
policy on jute, keeping in view the 
interests of the growers. industry and 
export. FOr that I have already ap-
pointed one task force consisting of 
representatives ot varipus interEsts 
and they should come forward with 
their recommendations which we v/ill 
be prepared to examine ani imple-
ment. In this connection, the I1ajor 
tlu ust lS, of course, t:) see that the 
growers get their due share and I 
agree with the hon. Member in that 
respect that haVe not been able to 
build up the institution through 'W hich 
we can help them in the direction ln 

which we want to. When I say that 
the JCI is not in a po~tion to do, I 
just simply keep in mind the physi-
cal inabilities of the JCI as it is to-
day. If the JeI was not. in a position 
to purchase more than a few thou-
sands, as the hone Member has mt'n-
tioned, in 1977-78, it the JCI is not 
in a position to dispose of the 
stock which they purcl1ased in 1978-
79 and 1979-80, it shows that there 
are some inherent deficiencies in the 
organisation itself and I have never 
said that I am here to certify JCIs in-

j ability. (Interruptions). What I 
said is that the JCI as it is today is 
not in a position to dr) better what 
We have prescribed tor them to do. 
Therefore. we have asked them: 'At 
least oae thin, YOU have to do. Y01I 
mud matntain the minimum support 

price operation and fOr that what-
ever is needed you will have to do.' 

In regard to pricing I have myself 
said that if the Parliament directs me 
to take the advice of Mr. Niren Ghosh 
about fixing the price, throwaway 
the recommendations of the APe, I 
will be too happy to du so. 

SHRI NIREN GHOSH:: You will 
have to yield to me on thls tomorrow 
if I am alive. 

(Interruptions) . 

SHRI PRANAB MUKHE&JEE: The 
Committee on Public Undertakings 
and others have their own areas of 
th~ir functioning and t.hey make cer-
tain recommendations, but there is a 
set pattern. 

So far as the prices of the agricul-
tural commodities are concerned, we 
ought to depend on the recommenda-
tions of the APe and what APe re-
commended I accepted. and I have 
explained the POSitiOll. 

In regard to the prk~s that APe 
has fixed \vhcn We ha·v~ a discussion 
we must look into there, particularly 
the concerned Ministries \vhich are 
vitally interested in the development 
of the jute industry. If it is necessary 
to revise the terms of reference of 
the APC, that point can be looked in ... 
to. 

In regard to the ~xpal1sion of the 
functioning of the JCI, defiinitely \ve 
would like to see that it plays its due 
role, and I do agree that unless it can 
play a commanding role in purchas-
ing raw jute, it will not be possible 
to saVe the jute growers from the 
middlemen. At the same time I c&n-
not promise what I can ~Jerform and 
what I can fulfil. With the present 
state of affairs, the present machi-
nery left with me. I am not in a 
position to ,0 beyond. what I have said 


